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LOK SABHA DEBATES

LOK SABHA

Monday, March 10, 1997/Phalguna 19,
1918 (Saka)

The Lok Sabha met at Three Minutes Past
Eleven of the Clock.

[MR. Seeaker in the Chair)

[English]
OBITUARY REFERENCES

MR. SPEAKER : Hon. Members, | have to inform
the House with a deep sense of sorrow of the passing
away of our esteemed friends, Sarvashri Shyamlal
Dhurve and B. Gopala Reddi.

Shri Shyamlal Dhurve was a Member of Sixth Lok
Sabha representing Mandla Parliamentary Constituency
of Madhya Pradesh during 1977-79.

Earlier, he was a Member of Madhya Pradesh
Legislative Assembly during 1972-77.

An agriculturist by profession, Shri Dhurve was a
prominent political and social worker. He worked
tirelessly for the upliftment of the downtrodden sections
of the society, particularly the tribals of the State.

Shri Shyamlal Dhurve passed away at village
Amarpur, Mandla, Madhya Pradesh on 21 February,
1997 at the age of 63 years.

Shri B. Gopala Reddi was a Member of Third Lok
Sabha representing Kavali Parliamentary Constituency
of Andhra Pradesh during 1962-67.

Earlier, he was a Member of Madras Legislative
Assembly during 1937-39 and again in 1946.

He was also a Member of Rajya Sabha during
1958-62.

He was Minister of Finance in the Government of
erstwhile Madras State during 1947-52 and also the
Leader of the Madras Legislative Assembly during
1948-52.

Shri Reddi was a Member of Andhra Pradesh
Legislative Assembly in 1955 and served as the Chief
Minister of the State during 1955-56.

An able Parliamentarian, Shri Reddi served the
country as Minister in the Union Government and held
various portfolios during 1958-63.

Shri Reddy also served as Governor of Uttar
Pradesh.

A veteran freedom fighter, Shri Reddi participated
in Satyagraha movement, civil disobedience movement
and suffered imprisonment for several years.

Having graduated from Vishwa Bharathi at
Shantiniketan and translated Gurudev Rabindranath
Tagore's works into Telugu, he represented the
composite culture of India. He has a significant place
amongst the Telugu litterateurs of the country as well.

Shri B. Gopala Reddi passed away at Hyderabad
on 9 March, 1997 at the age of 90 years.

We deeply mourn the loss of these friends and, |
am sure, the House will join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the deceased.

11.06 hrs.

The Members then stood in silence for a
short while.

11.07 hrs.

ORAL ANSWERS TO QUESTIONS

Mid-Day Meal Scheme

+
*201. SHRI JANG BAHADUR SINGH PATEL :
SHRI MAHESH KUMAR M. KANODIA :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the mid-day meal scheme launched by
the Government has not yielded results as per
expectation;

(b) if so, the reasons therefor;

(c) whether the Government have conducted any
inquiry to find out the cases of irregularities, if any;

(d) if so, the outcome thereof and the action taken
by the Government in this regard; and

(e) the details of expenditure incurred on the
scheme so far?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMALI) : (a) to (e) A
statement is laid on the Table of the Sabha.

Statement

(a) to (d) The National Programme of Nutritional
Support to Primary Education, commonly known as Mid-
Day Meal Scheme, launched on 15 August, 1985, in
the country, is intended to give a boost to
universalisation of primary education by increasing
enrolment, retention and attendance and simultaneously
impacting on nutrition of students in primary classes. It
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is being implemented in all States and Union Territories.
5.57 crore children in about 5 lakh schools in 4426
blocks in 475 districts have been covered by the scheme
so far.

As the scheme has been launched last year, no
evaluation of its impact has been conducted so far.
However, initial reports received from States/UTs reveal
a favourable impact on enrolment and attendance of
children in primary classes.

(e) Expenditure incurred on the scheme, so far, is
as under :

Rs. in crore
(i) 1995-96 441.21
(ii) 1996-97 506.59

(Upto 28.2.97)

SHRI S.R. BOMMAI : Sir, | would like to make a
correction in the answer. At the end of the reply the
expenditure incurred for 1996-97 (28.02.97) has been
shown as 506.59 crore. The latest figure is Rs. 613
crore.

\MAKEH : Yes, Mr. Patel, you please ask the
s entary now.

[Translation]

SHRI JANG BAHADUR PATEL : Hon'ble Speaker,
mid day meal scheme has been implemented only in
the schools of Basic Education Council. It has not been
implemented in recognised schools. Schools run by
societies and aided schools.

VAIDYA DAU DAYAL JOSHI : Actually it is not being
implemented even in the schools where it should have
been implemented.

SHRI JANG BAHADUR PATEL : Where it has been
implemented, there also uncooked foodgrains - three
kilogram rice or wheat is being distributed and that also
such foodgrains which has got rotten in the store. A
question was raised with regard to the inquiry into the
irregularities. It has also not been replied. | would like
to know from the Hon’ble Minister whether this scheme
would also be introduced in aided schools, recognised
schools and the schools being run by societies where
attendance is good and good education is being
provided.

[English]

SHRI S.R. BOMMAI : Sir, this scheme is now
restricted to students of Class | to Class V in the
Government schools, local bodies and Government
aided schools. The Government is not thinking of
extending it to the other schools at the present moment.

So far as the supply is concerned, regular supply
is done by the Food Corporation of India. The State
Governments would have to lift it. We give Rupees 25
per Quintal transport charges. For hill stations, we give
higher charges. It is for the State Government to decide
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whether to give cooked food or to distribute foodgrains.
Some States are giving cooked food, but most of the
States are giving foodgrains.

[Translation]

SHR!I JANG BAHADUR PATEL : Sir, whether the
arrangement for fire wood for cooking meal would be
made by the state Government or Central Government.

[English]

SHRI S.R. BOMMAI : As it is, the Government of
India is not doing it. Some States are doing it and some
States are not doing it. In some places, village
panchayats and voluntary organisations are doing it.
But, there is a proposal that cooked food should be
supplied to all the schools. For this, fifty per cent
expenditure will be borne by the State Governments
and fifty per cent expenditure by the Central Government.

[Translation]

SHRI JANG BAHADUR PATEL : Sir, it is being said
that the number of children has increase in schools due
to Mid day Meal Scheme. | would like to ask the Minister
whether he funds would be increased keeping in view
the increased number of children.

[English]
MR.-SPEAKER : No.

\'\_/‘
[Translation]

SHRI RAM SAGAR : Mr. Speaker, Sir, there are two-
three retail shops in a block in Uttar Pradesh which
have been assigned the responsibility of distributing
nutritional support. | am sure about it. | would like to ask
the hon’ble Minister whether the foodgrain is being
sold in whole sale. Where it is not being distributed
properly. It is not being monitored by the Government.
It should be monitored by the Government so that this
scheme may ‘be implemented for children in schools. |
would like to ask the Minister whether the Government
would take concrete steps for implementing this scheme
so that this scheme may be implemented for children.

[English]

SHRI S.R. BOMMAI : So far as foodgrains are
concerned, they are supplied through the PDS shops.
It is for the State Governments to lift it and hand it over
to the schools. Monitoring is also done by the Deputy
Commissioner at the district level and by the village
panchayat at the village level. We have asked the State
Governments to assign this to a particular Department
which can monitor it regularly.

[Translation]

SHRI VISHWESHWAR BHAGAT : Sir, this scheme
was introduced to attract the children for coming to
schools and to give a boost to their attendance, boost
the attendance of the children but two-two and a half-
three kilogramme rice is being given for the whole of
the month and the Mid Day Meal Scheme is not being
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implemented. The attendance of children is also not
increasing due to this fact. There is no attraction in
children. | would like to ask the hon'ble Minister, whether
the Government would make arrangement to ensure
availability of meal in schools and at the same time
would issue any direction providing rice for the month
with a view to provide food daily.

[English]

SHRI S.R. BOMMAI : | appreciate the point raised
by the hon. Member. | have already stated that some
States are giving cooked food. For example, the Delhi
Government is giving bread and the Tamil Nadu
Government is giving cooked rice. Some States are
doing it at their own cost.

KUMARI MAMATA BANERJEE : Some States are
digesting it.

SHRI S.R. BOMMAI : It is meant for digestion.
Foodgrains are meant for digestion.

KUMARI MAMATA BANERJEE : But not by adults,
but by children.

SHRI S.R. BOMMAI : The matter was discussed in
a conference of state Education Ministers held on 10
August, 1997. The Committee held six or seven
meetings. They have recommended that cooked food
should be given so that it directly helps the children
and the cost should be borne by both the Central
Government and the State Government on fifty-fifty basis.
The matter has to be considered by the Central
Government. | am taking up the matter with the Cabinet.

[Translation]

LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
Mr. Speaker, Sir, as the hon'ble Minister has stated, this
scheme is being run for more than two years. All these
are Government statistics. People's representation are
present here. This scheme has not been successful at
any place. Will the hon’ble Minister be pleased to state
any other way than the Government statistics whereby
its correct position could be ascertained. This scheme
has certainly given boost to the number of school going
children. But, have they got meals? It is a fact that this
scheme has failed in whole of the country and the
Government have spend Rs. 526 crores. This scheme
would be more successful, if meal is provided in schools.
But, if foodgrains are provided, it would definitely be a
failure. You leave the Government figures and you can
take the opinions of the people's representatives. Will
the Minister think over it?

[English)

SHRI S.R. BOMMAI : Sir, | do agree with the hon.
Member's view that it would be better to give cooked
food as then only it would directly reach the child.
Some States are already doing it, as | have already
said and | will repeat it. For example, the Delhi
Government is giving bread and every child gets it. In
Tamil Nadu, it is being done for the last 20 years, since
the days of Shri K. Kamraj. Rice is being given there.
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[Translation]

SHRI ANAND RATNA MAURYA : Is there any other
state except the two states?...(Interruptions)

[English]
SHRI S.R. BOMAI : Let me answer.

[Translation]

SHRI ANAND RATNA MAURYA : Whether it is
provided in any other state except Delhi and
Tamilnadu...(Interruptions) In which state you propose
to provide cooked food?...(Interruptions)

MR. SPEAKER : You do not have to answer the
hon. Member.

SHRI S.R. BOMMAI : Even Haryana and Madhya
Pradesh tried to give cooked food but they have stopped
it now. | would repeat again. There is a proposal of the
conference of State Education Ministers. Saikia, that
cooked food should be given and its cost should be
borne both by the Central Government and the State
Government. | am taking up the matter with the Cabinet.
The scheme needs revision, according to me also.

Baby Food Law

*202. SHRI RAM NAIK : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Was Baby food law
flouted with a Vengeance” appearing in the 'Times of
India’, Mumbai dated February 8, 1997;

(b) if so, the facts of the matter reported therein;

(c) whether Government are aware of the contents
of the study conducted by Indian Council of Medical
Research (ICMR) wherein 198 samples of commercial
brands of infant food were included;

(d) if so, the outcome thereof;

(e) the action taken/proposed to be taken by the
Government to enquire into defects observed by ICMR
and award deterrent punishment to the guilty
manufacturers; and

(f) whether the Government propose to consider to
ban the manufacture and advertisement of these
defective products?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) to (f) A statement is laid on the table
of the Lok Sabha.

Statement

The news item which highlights the alleged violation
of some of the provisions of the Infant Milk Substitutes,
Feeding Bottles and Infant Foods (Regulation of
Production, Supply and Distribution) Act, 1992 has been
seen.
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ICMR had conducted a multicentric study which
inter alia pointed towards the presence of some pesticide
residues and some heavy metals in the samples of
infant formula taken up for study. The presence of
pesticide residues and heavy metal contaminants is a
worldwide phenomenon and total elimination is not
feasible. Residues continue to remain in the soil for
decades and the use of DDT in India has been going
on right from 1953 onwards. BHC has also remained in
use for several years. In order to protect the consumer
from exposure to health hazards maximum tolerance
limits have been prescribed under the Prevention of
Food Adulteration Act, 1954 and rules thereunder. The
study has recommended that samples of infant formula
be assessed in a critical manner keeping in view the
raw material and type of packaging used.

In the above study conducted by ICMR the
methodology etc. was found to contain a number of
flaws. The Council constituted a Core Committee to re-
examine the report which gave its findings in December,
1996. The findings and recommendations are now to
be placed before the Scientific Advisory Board which
generally meets once in a year where wider issues like
the magnitude of the problem, likely health hazards,
international comparisons, validity and accuracy of the
measurements, would be taken into consideration. ICMR
has been directed to place the matter before the Board
at the earliest.

The State Governments and Union Territories have
been asked to administer the Infant Milk Substitute,
Feeding Bottles and Infant Food (Regulation of
Production, Supply and Distribution) Act, 1992 with all
earnestness and steps have been taken to see that
advertisement of these products is banned. Government
has also adopted the WHO code in respect of promoting
breast feeding and restricting the propagation of infant
milk substitutes/infant formula.

Government has already banned the use of DDT
and BHC in agriculture. A notification has been issued
stopping the use of BHC even for public health from
01.04.97. It has also been decided to phase out the use
of DDT which is only being used now under the National
Malaria Eradication Programme in limited quantities.
Pesticides would only be allowed to be used sparingly
in the areas where the mosquito vector is particularly
susceptible e.g., Bihar for Kala-azar and the North
Eastern States for Malaria.

[Translation]

SHRI RAM NAIK : Mr. Speaker, Sir, before | raise
the question, | would like to point out a typing mistake
in it otherwise it would mean something else. My
question at “A” is

[English]

“Whether attention of the Government has
been drawn to the news-item captioned,
“Waah! Baby food law flouted with a
Vengeance”.
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[Translation]

It is written, which means.
[English]

‘Waah’', that means, it is an exclamation and then
it continues, ‘Baby Food law flouted with vengeance’.

[Translation]

It should be rectified and alongwith it is Question
No. 202.

Mr. Speaker, Sir, the Members of the 10th Lok Sabha
know that | had presented this Private Member's Bill in
this House. Mamta ji was the Minister at that time. At
that time she had agreed and later on the Government
Bill was introduced and it was converted into a law.
Now afterall this | have raised the question and the
reply has been given. It is stated that the modification
system of Indian Council of Medical Research is
defective while it is a competent institution. Again, it is
stated that a core committee has been set up to look
into this matter and that committee has submitted its
report in December, 1995. The scientific advisory board
would study the recommendation of this core committee.
The meeting of this board takes place once in a year.
My question is that what are the recommendations of
this committee, the details of the report and the views
of this scientific advisory board in this regard. If the
board has not held its meeting by when it is likely to be
convened.

[English]

SHRI SALEEM IQBAL SHERVANI : Sir, | share the
hon. Member's concern that this matter has already
taken too long. The report had been submitted, as
mentioned here, by December, 1996. After going through
the matter, | have now asked ICMR that this meeting of
the Scientific Advisory Committee should be called next
month itself. They are meeting in April to look into this
aspect of the matter.

SHRI RAM NAIK : What are the findings of the Core
Group?

SHR!I SALEEM IQBAL SHERVANI : The Core Group
has given certain findings which they want to be verified
by the Scientific Advisory Committee. So, unless the
Scientific Advisory Committee goes into the findings
and gives its recommendations, | will not be in a position
to tell you exactly what it is. But | have asked the
Scientific Advisory Committee to meet next month itself
and give its deliberations to us. We will be putting our
time-bound programme on them so that they can come
within the next, probably six to eight weeks.

[Translation]

SHRI RAM NAIK : Mr. Speaker, Sir, it has many
provisions with a view to impose ban on baby food
advertisement. It has a section.
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[English]

The Act clearly stipulates that no container or label
relating to infant milk substitute shall have a picture of
an infant, or a woman, or have pictures of other graphic
material or phrases, designed to increase the salc «ubility
of infant milk substitute.

| Translation]

Now the legal provision is clear in it. What is there
in the sample of 198, would be studied by the Medical
Research Institute. My question is whether anything
adverse to the law has been found on the outer picture
of the advertisement? It has been stated that this work
is done by the state Government but Doordarshan is
under the control of the Central Government. So. whether
it is telecast on Doordarshan in this way. | would like
to know from the hon. Minister if something has come
to his mind after observing the outer sample of the
advertisement. If so, | would like to know whether any
action has been taken by the Government and if anyone
has been punished in this regard and if some fine has
been imposed?

SHRI SALEEM IQBAL SHERVANI : The Government
has not received any such information.

[English]

SHRI RAM NAIK : You have seen 198 samples from
outside.

SHRI SALEEM IQBAL SHERVANI : Yes, | am just
replying to that. The Infant Milk Substitute, Feeding Bottle,
Infant Food (Regulation of Production, Supply and
Distribution) Act, 1992 was enacted by the Department
of Women and Child advertisement lies with the paremt
Department, i.e., the Department of Women and Child
Weltare. It does not lie with us. In the meantime, what
we do is, we coordinate with them and we try to take
certain action. According to information available with
me, four voluntary organisations have been authorised
to check the enforcement of the provision relating to
advertisements and no incident of violation of law on
advertisement has been brought so far to the notice of
the Ministry of Human Resources. This is the feedback
that | have got from them.

[Translation]

SHRI RAM NAIK : You have seen the sample. An
advertisement is given outside the sample. Photos are
given, there is a photo of children on it. What more do
you think you should be shown? Everything is clearly
given on it, what more do you want to be shown?

[English]

SHRI SALEEM IQBAL SHERVANI - It has been
brought to my notice that, as of today no one has filed
anything against it. Regarding the point raised by the
hon. Member that we can see it for ourselves, | will ask

PHAI GUNA 19, 1918 (Saka)
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the Ministry to examine if any such violation has taken
place because it is too soon for me to reply on this. |
will ensure that action is taken.

[Translation]

VAIDYA DAU DAYAL JOSHI : Hon'ble Speaker, Sir,
Shri Ram Naik has drawn the attention of the Hon'ble
Minister towards a mistake and | will draw your attention
towards another mistake.

It has been said in the fourth para of Hindi reply
that the Government has already issued a notification
on 1.4.97 for banning the use of DDT and BAC in
agriculture. Either there is something wrong with Hindi
version or else | am wrong. Please rectify it.

SHRI SALEEM IQBAL SHERVANI : In place of ‘Kar
Di Gai Hai' (has been done) it should be ‘Adhisuchna
1.4.97 ‘Ko Jaari Hogi’' (Notification would be issued on
1.4.97).

VAIDYA DAU DAYAL JOSHI : Use of DDT and BAC
has been banned through out the country but still you
consider that Kalazar and Malaria in Eastern India could
be checked only by DDT and BAC. | have told earlier
also that a ‘Jadhari Doob’ has been produced in Ayurved
Research Institute, which is based on Neem (margosa).
Whether the Hon'ble Minister will inform if his
Department propose to procure the said ‘doob’ in large
quantities and to distribute it as DDT. If so, by when it
is likely to be materalised. DDT must be banned
completely. It has failed to control malaria and instead
it has spread in more areas. Please do inform us by
when the ‘doob’ is likely to be adopted.

SHR! SALEEM IQBAL SHERVANI : | want to tell the
Hon'ble Members that we have already banned it but
it will come into effect from 1.4.97.

[English]
The order for ban has already been passed.

[Translation]

The other thing is that we have banned DAC but
we have not banned DDT so far. A High Level Committee
comprising of Health Secretary, Secretary Culture,
Secretary Bio-technology and Planning Commission has
been constituted which will restrict use of DDT carefully.
It will be used to check the Kalazar in Bihar and Malaria
in Eastern States where it is rampant.

So far the matter raised regarding Ayurved is
concerned, | have already told that we had convened
a meeting on Indian System of Medicines on 19th. We
have formulated an action plan regarding the number
of days in which any disease recurs and we have also

passed a resolution in regard to Malaria. | also want to

tell you that | am not going to confine use of Ayurved
only to malaria but also for many other diseases. | will
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personally send it when its action plan comes so that
you can yourself see the field in which the Ayurved is
used.

[English]

Independent Chartering of PSUs

*204. SHRI SULTAN SALAHUDDIN OWAISI : Will
the Minister of SURFACE TRANSPORT be pleased to
state :

(a) whether the Government have decided to make
it mandatory for all public sector undertakings to route
their cargo through centralised chartering in the Ministry
of Surface Transport;

(b) whether this decision has been taken to settle
the stand off between his Ministry and other Ministries
and PSUs;

(c) whether PSUs were demanding independent
chartering rights to streamline their operations;

(d) the extent to which this decision is likely to be
cost effective and ensure judicious use of foreign
exchange; and

(e) the other terms and conditions fixed for
Ministeries and PSUs under this decision?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (e) A statement is laid on
the Table of the Lok Sabha.

Statement

(a) Yes, Sir.

(b) No, Sir, The Government policy of importing on
FOB/FAS and exporting on C & F/CIF basis with
centralised shipping arrangements through Chartering
Wing of M/o Surface Transport has been in existence
since 1958 and was recently reviewed and re-affirmed.

(c) Some of the PSUs were demanding import on
C & F/CIF and export on FOB/FAS basis.

(d) This policy helps in utilisation of Indian vessels
to the maximum extent possible, thus saving foreign
exchange to that extent and strengthening of national
merchant fleet, chartering of foreign vessels at most
competitive rates resulting in saving of foreign exchange,
ensuring timely arrivals and to make shipping
arrangements to suit indentor’s requirements.

(e) The other terms and conditions of the decision
are as under :

(i) Prior permission is required to be obtained
from Ministry of Surface Transport on a case
to case basis in case of any departure from
the above policy. However, Ministry of
Surface Transport shall ensure disposal of
such requests within four working days on
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receipt of the complete within four working
days on receipt of the complete information/
request from the concerned Ministry/PSU.

(ii) Ministry of Surface Transport, Chartering Wing
to ensure full utilisation of suitable Indian
vessels in case they are able to meet the
indentor’'s requirements at competitive rates
and are able to maintain the time schedule.

(iii) In case of import of bulk quantities like
fertilisers, coal, foodgrains etc. where freight
element is substantial, a representative from
Ministry of Surface Transport may be invited
to participate in the discussions for advising
on the shipping aspects of import/export
contracts.

(iv) Ministry of Surface Transport should make
all out efforts to finalise vessels, Indian or
foreign, at the most competitive rates and
before fixing the Vessels, prior approval of
the indenting department/PSU should be
obtained.

(v) In order to make imports and exports cost-
effective and for judicious use of foreign
exchange, Ministries/Departments should
ensure imports on FOB/FAS and exports on
CIF basis failing which necessary. No
Objection Certificate (NOC) should be
obtained from Ministry of Surface Transport
(Chartering Wing) while applying for release
of necessary foreing exchange for the
purpose of chartering foreign vessels and
for making freight payment in foreign
currency.

(vi) The tendering system to be followed by
Ministries/Departments/PSUs  will be
standardised.

[Translation]

SHRI SULTAN SALAHUDDIN OWAISI : Several
amendments have been made to the law enacted in
1958. This is causing difficulties to people. But there
has been no intervention from your side. Why not, this
would be informed.

[English]

SHRI T.G. VENKATRAMAN : Sir, the Government
policy of importing on FOB/FAS and exporting on C &
F/CIF basis with centralised shipping arrangements
through Chartering Wing has been In existence since
1958. This policy was entinciated recently from February,
1996 and it is being followed.

[Translation]

SHR! SULTAN SALAHUDDIN OWAISI : You have
done it in 1996, however, thereafter there have been
drastic changes. Have you made any new policy in the
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changed circumstances as people are facing a lot of
difficulties. People have submitted numerous
representations. But still you have not taken any decision.
Please let us know your programme in this regard.

[English]

SHRI T.G. VENKATRAMAN : The information
furnished by the hon. Member is not correct.

In December, 1996 a decision was taken to import
1.4 MT from Australia. The hon. Member will be happy
to know that about 67 have been finalised. They have
been taken over by the Indian vessels. So, there is a
saving of Rs. 20 million on account of freight. This
system is working quite all right. So, there need not be
any review or change of this system.

SHRI MANORANJAN BHAKTA : Mr. Speaker, Sir, |
would like to ask a specific question to the hon. Minister.
The hon. Minister, in his reply, has stated :

“The Ministry will ensure disposal of such
requests within four workings days on receipt
of the complete information/request from the
concerned Ministry/PSU."

If that is so, | want to know whether any format has
been prepared. What do you mean by “all information”?
It means, they have to send all the information
immediately. Then, a letter will go. After four days or ten
days or even one month, you will ask for some other
information. Therefore, | want to know whether any format
is there so that while applying they can fully fill up that
format and then the Government can take a decision.

Those vessels are chartered vessels. They are other
than the flag ships. | want to know whether the
Government has made any comparative study by which
they can indicate the number of Indian flag ships used,
to what extent they were used, and when they were
used. Which were the flag ships used during that
period?

SHTI T.G. VENKATRAMAN : Previously, we used to
give four days' time. Now, to avoid all these delays,
within four days, the Ministry passes on the information
to the concerned people.

Indo-Russian Nuclear Deal

+
*205. SHRI RAGHUNANDAN LAL BHATIA :

SHRI G.A. CHARAN REDDY :
Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether any discussion took place with regard
to sale of two nuclear reactor/weapons to India during
the recent visit of External Affairs Minister to Russia;

(b) if so, the details thereof;

PHALGUNA 19, 1918 (Saka)

to Questions 14

(c) whether the Union Government have examined
the Press Reports that US puts pressure on Russia on
Indo-Russian Nuclear deal;

(d) whether Russia was to supply two nuclear
reactors to India under the earlier Agreement;

(e) whether this subject was discussed between
the Russian Prime Minister and the US authorities during
the former’s visit to United States;

(f) if so, whether there is any change in the attitude
of Russia on this deal after the US visit of the Russian
Prime Minister; and

(9) if so, by what time the deal is likely to be
finalised?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K.
GUJRAL) : (a) to (g) A statement is laid on the Table of
the House.

Statement

Indo-Russian cooperation on setting up a nuclear
power station in India was referred to by the Russian
side during the visit of the Minister of External Affairs to
the Russian Federation from 9-13 February, 1997.

Government have seen reports in the media
indicating that the US has exerted pressure on Russia
as regards the Kudankulam Nuclear Power Project.

An Agreement was signed on 20 November, 1988
between India and the erstwhile USSR on “Cooperation
in the construction of a Nuclear Power Station in India”.
By it the USSR was to cooperate in the construction
and operation of a 2x1000 MW Nuclear Power Station
in India.

Government does not have any information from
either the Russian or US sides as to whether this subject
was discussed during the visit of the Russian Prime
Minister to the USA in February, 1997.

There has been no change in the Russian attitude
towards the Kudankulam Nuclear Power Project
following the conclusion of the visit to the USA by the
Russian Prime Minister.

Negotiations between India and Russia oi the
Kudankulam Nuclear Power Project are yet to be
completed.

SHRI RAGHUNANDAL LAL BHATIA : Sir, in the
Statement, it is mentioned :

“An Agreement was signed on 20 November,
1988 between India and the erstwhile USSR
on “Cooperation in the construction of a
Nuclear Power Station in India”. By it the
USSR was to cooperate in the construction
and operation of a 2x1000 MW Nuclear
Power Station in India.”

Now, we are in the year 1997.
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At the end of the Statement, it is also mentioned :

“Negotations between India and Russia on
the Kudankulam Nuclear Power Project are
yet to be completed.”

Already nine years have elapsed. India is short of
power. In view of the urgency, may | know from the hon.
Minister whether he had any discussions with them?
What are the causes of the delay of nine years? When
are then likely to complete these projects?

SHRI I.LK. GUJRAL : Sir, it might sound cynical for
him to say that nine years have elapsed. Out of those
nine years, for five years, my hon. colleague was dealing
with the subject.

SHRI RAGHUNANDAN LAL BHATIA : Sir, is this the
answer?

SHRI I.K. GUJRAL : But the fact remains that the
original Agreement was signed with the Soviet Union in
1988. Then, the Soviet Union collapsed. Therefore, the
talks were again initiated when Mr. Yeltsin came here in
1993. From 1993 to 1995, different clauses were again
examined. When | went to Moscow recently, the idea
was reactivated. Now, we are discussing and
negotiating with them various clauses regarding
financial backing of this subject.

SHRI RAGHUNANDAN LAL BHATIA : Sir, while
giving details of his visit to Moscow, he has stated Indo-
Russian relations as partnership of strategic cooperation
based on shared interests. May | know from the hon.
Minister what is the strategic partnership and shared
interest between the two countries?

SHRI LK. GUJRAL : | have confined myself to this
question under the strategic partnership. | am confining
myself to this question to say that this is one of the very
unique agreements which really does not bind the
Russians by any law with a change subsequently
internally or internationally. But there is a safeguard in
our favour. At the moment, we have a DPR to be
negotiated and the Cabinet, | think, would be examining
this in the near future.

During my stay in Moscow, the First Deputy Prime
Minister was very keen that this should go ahead. It is
a very large project and is costing approximately about
Rs. 14,000 crore. Therefore, naturally various dimensions
have to be examined.

SHRI SHIVRAJ V. PATIL : Sir, my question is of a
little technical nature and could have been put to the
Department of Atomic Energy. But it involves a policy
matter also which has to be dealt with by the Foreign
Ministry. So | am putting it to the Minister of Foreign
Affairs.

The erstwhile Soviet Union was willing to cooperate
with India in developing fusion technology. My
impression is, the present Russian Government is also
willing to cooperate with India in developing fusion
technology. The fusion technology is one of the most
advanced technologies which can help any country to
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generate power. Now, if the present Government in
Russia is willing to cooperate with India to develop
fusion technology, what would be the stand of the Indian
Government on this point?

| was told that even the American scientists are
working with the Russian scientists to develop this
technology. They have three tocomarks-Tocomark |,
Tocomark Il and Tocomark Ill. They are using it to develop
this technology. This depends on the attitude taken and
the policy made by the two Governments more than the
technology itself.

So, | would like to request the Minister of Foreign
Affairs to respond, if he can and if he is willing to.

SHRI LK. GUJRAL : Sir, it is not a question of
wiilingness. It is a question of knowledge. Since | am
not an expert on this subject, | do not have data
available with me. But | assure the hon. Member that |
take his point very seriously and | will check up on this
point.

SHRI JASWANT SINGH : Mr. Speaker Sir, | would
seek a clarification from the hon. Minister. Is it not correct
that since 1988, the Cooperation Agreement has
remained unimplemented because our Department of
Atomic Energy did not find favour with the Agreement
on the grounds of the fact that such an agreement of
supply of nuclear power reactor or power supply to
India will retard indigenous efforts by the Indian scientists
and by our Department of Atomic Energy?

May | also know from the hon. Minister, has the
proposed scheme, now re-energised, been fully
discussed with the Department of Atomic Energy or is
the earlier objection of the Department of Atomic Energy
now no longer valid or is the question of indigenous
efforts by our Department now completely placed on
the shelf or is this a part of the overall effort of somehow
revitalising 10,000 MW by 2000 AD?

SHRI I.LK. GUJRAL : Sir, | might assure my hon.
friend that the Department of Atomic Energy is fully
involved in this. We have been told by that Department
that this particular type qf technology for setting up of
such high capacity, that is, 1,000 MW, is not available
with them.

As a matter of fact, our Department of Atomic Energy
is very keen that we acquire this technology because
they feel that this is a window of opportunity which was
must utilise.

[Translation]

Funds for Removal of llliteracy

*206. SHRI SHATRUGHAN PRASAD SINGH : Will
the Minister of HUMAN RESOURCE DEVFLOPMENT
be pleased to state :

(a) whether the Union Government have decided to
provide hundred per cent grant to educationally
backward States like Bihar, Orissa and Rajasthan;
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(b) if so, whether Government propose to introduce
any new schemes during 1997-98 for the removal of
illiteracy in these States so that the target of full literacy
would be attained by the year 2005; and

(c) if so, the details thereof?

[English]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) to (c) A
Statement is laid on the table of the House.

Statement

(a) to (c) The Government have taken up in hand
a time-bound programme aimed at eradication of
illiteracy by the year 2005 A.D. The implementation of
this programme is done through Zilla Saksharata Samitis
who chalk up area-specific, time-bound, outcome-
oriented, volunteer-based programmes to achieve total
literacy. National Literacy Mission and State Literacy
Mission authorities provide the necessary direction and
support to the programme. The programme is run on a
collaborative basis under which the expenditure is
shared by the Central and State Governments in the
ratio of 2:1. In tribal districts, the corresponding cost-
sharing ratio is 4:1.

[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Mr. Speaker,
Sir, | have raised a question about Bihar, Orissa and
Rajasthan as these are educationally very backward
states. Has the Union Government made any promise
to provide 100 percent grants to these states? What
measure the hon. Minister intend to take to provide free
of charge education in these states?

[English]

SHRI S.R. BOMMAI : Sir, so far as aid is concerned,
the Government has not taken any decision to
completely fund education in these three States. The
general policy of the Government to have universal
education applies to the States and special assistance
is given to Bihar particularly. The World Bank aid is
there. Bihar is the most backward State in Hindi-beit.
Uttar Pradesh has been almost covered. Madhya
Pradesh and Rajasthan have been covered, but Bihar
is the most backward State still. We are trying to intensify
the literacy programme in these States.

[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Hon.
Speaker, Sir, it has been stated in his reply that the
expenditure of the literacy Mission is share by the Union
Goverment and the State Government in 2:1 ratio. The
Union Government is running the Literacy Mission,
however the fact is that in no part of the country any
permanent programme is being carried out to eradicate
iliteracy and to achieve the target of full literacy by
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2005. | would like to know as to what kind of
programmes are being mooted to eradicate illiteracy
and how is the Government going to achieve the target
of full literacy?

[English]

SHRI S.R. BOMMAI : Sir, in the month of July, there
was a meeting of the Chief Ministers of the country
wherein seven minimum needs programme was
adopted, one of which was to achieve tull literacy by
the end of the Ninth Five Year Plan. It has been endorsed
by all the Chief Ministers. Thereafter, | had a meeting
with the Education Ministers, Education Officers and
experts in the country and we came to the conclusion
to have a Sub-Committee under the Chairmanship of
the Minister of State in the Department of Education in
the Ministry of Human Resource Development, Shri
Saikiaji. Eleven State Ministers were also there in the
Committee and after deliberations for six months they
submitted a report last month. They have made a number
of proposals to achieve universal education. They have
also said that we require a sum of Rs. 40,000 crore to
achieve this objective and that so many schools, so
many teachers and teaching materials are required.
They have given a report. | am taking it to the Cabinet.

Also we have written to the Chief Ministers. After
hearing their views, we will take a decision in that
matter.

[Translation]

SHRI ILIAS AZMI : Mr. Speaker, Sir, | would like to
know from the Minister that has he not received such
reports through Parliament and there sources to the
effect that 90-95 percent funds meant for the Literacy
Mission goes into the pockets of the officers and the
staff. Apart from printing monograms of Mission on the
walls. Have you found a single person in the country
who became literate through Literacy Mission.

[English]

SHRI S.R. BOMMAL : Sir, | do not completely agree
with the hon. Member. There are instances where for
only namesake a district is declared fully literate. But
there are States and districts where they have achieved
it, partially achieved and partially not achieved.
Therefore, we are thinking of a different policy. We have
to revise the entire policy.

[Translation]

SHRI RAJIV PRATAP RUDY : Mr. Speaker, Sir, the
Prime Minister in his speech a few days back stated
that Bihar is the most backward state and today the
Minister for Human Resource Department is also stating
that Bihar is a backward state. We have also demands
on many occasions that Bihar should be given special
assistance to combat its backwardness. Shri Shatrughan
Prasad Singh also just raised a deal question, he has
also talked above Bihar and has asked whether the
Government intends to give 100 percent grants to Bihar,
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Orissa and Rajasthan for this work and the Minister has
replied that the Union Government and the State
Governments bear expenditure on this work in 2:1 ratio.
Hon. Speaker, Sir, in the recent report of C.A.G. it is
clearly written that the money given to Bihar Government
under this head by Government of India has been cent
percent diverted to other heads. When this amount has
been misutilised in other heads by the Bihar
Government, | would like to know whether this fact has
been brought to the notice of Hon. Minister and whether
hon. Minister wants to give cent-percent grant to Bihar
state to get rid of the financial constraints?

[English]

SHRI S.R. BOMMAI : | have not received the
C & AG’s report. After receiving it, | will go through it
and take necessary action. | will write to the Srtate
Government for necessary action.

SHRI RAJESH PILOT : Sir, may | know from the
hon. Minister this thing? | have gone through a small
book written by Planning Commission where they have
said that allocation to the education sector of GNP or
GDP ratio is much higher in our country compared to
other developing countries including China. The
allocation is higher, but the literacy rate going up is
much lower than other countries. Is it that the money is
being spent more on infrastructure, or is it that the
money is again being misused in some other form?
Because if we see the allocation which is higher, then
the rate must also go higher. What is Government's
view on this subject?

SHRI S.R. BOMMAI : The most important reason is
the increase in the growth of population. China has
reduced its population for the last 20 years. That is the
main reason...(Interruptions) The population growth rate
is coming down in China. We will be having a population
of more than China by the end of this century. That is
one reason. As you say, in some cases, the money is
not properly utilised also. | must admit it. The State
Governments are not coming forward to contribute their
share. Unless there is a proper coordination among the
States, the Centre, NGOs, the voluntary organizations
and the Panchayats, we will not be able to do full
justice. Why is it successful in Kerala and in most of the
Southern States? Why is there failure in the Hindi belt
only? It is because of the general awakening, voluntary
organization, social reform as well as cooperation
between the States and the Central Government which
is necessary. Therefore, | am rethinking as to what to
do. This Committee has given certain proposals. | am
placing it before the Cabinet.

Trade Treaty Between India and Nepal

*207. SHRI CHINTAMAN WANAGA : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the salient features of Indo-Nepal Trade Treaty
which has been renewed recently;
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(b) whether as a result of the trade treaty, free entry
for Nepalese export is allowed; and

(c) if so, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K.
GUJRAL) : (a) to (c) A statement is laid on the Table of
the House.

Statement

The three main features of the Treaty are :

(i) removal of material content requirement for
duty free entry of Nepalese articles into India;

(ii) rationalisation of countervailing duty structure
in respect of Nepalese goods manufactured
in small scale units; and

(i) provision of automatic renewal of the Treaty
after 5 December, 2001, for further period (s)
of five years.

Articles of Nepalese manufacture except alcoholic
liquor, perfumes and cosmetics of non-Nepalese/non-
Indian brands and cigarettes/tobacco, will be allowed
preferential entry into India.

Nepal has been having a trade deficit with India for
a long time. The agreed changes would increase
bilateral trade, offer a chance for achieving a greater
trade balance, as well as enable Nepal, a close and
friendly neighbouring country, to offer a greater range
of articles of Nepalese manufacture.

[Translation]

SHRI CHINTAMAN WANAGA : Hon'ble Speaker, Sir,
through you | would like to say that under the new trade
agreement between India and Nepal, the Government
of India has allowed duty free entry of goods imported
from Nepal. So, | would like to know whether Nepal has
also allowed duty free entry of Indian goods in Nepal?

[English]

SHRI LK. GUJRAL : The new agreement that the
Government of India and the Government of Nepal have
signed gives considerable concessions to the
Government of Nepal and this is a part of our policy. So
far as Indian goods going to Nepal are concerned, | will
not be able to give the details just now and | will need
notice for it.

[Translation]

SHRI CHINTAMAN WANAGA : Hon'ble Speaker, Sir,
| would like to say that besides Nepalese goods, the
goods of other countries can also be imported to India
in the name of Nepal. | would like to ask whether Indian
Government have made any provision to check such
things?
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[English]

SHRI |.LK. GUJRAL : The agreement clearly lays
down that a certificate has to be produced about the
origin and the contents. The details are given in the

statement i .
" SPEAKER : Qn. 208. Shri D.P. Yadav is absent.

Indian Museum, Calcutta

+
*209. SHRI MEHBOOB ZAHEDI :

SHRI HARADHAN ROY :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether it is a fact that funds crunch is causing
immense hardships for the Indian museum, Calcutta;

(b) if so, the details thereof;

(c) whether the Government propose to act fast and
allot required quantum of funds to salvage the damage;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) No, Sir.

(b) to (e) The Indian Museum, which is one of the
oldest Museums of India, has been getting a substantial
grant from the Government of India which has grown
over the years as would be revealed from the following
figures for the last five years :

(Rupees in lakhs)

1992-93 Rs. 120.60
1993-94 Rs. 313.00
1994-95 Rs. 312.45
1995-96 Rs. 319.05
1996-97 Rs. 319.06

Besides, the Museum has its own sources of income
in the shape of entrance fee, sale of publications, sale
of replics etc., and various fees for use of auditorium
and other facilities in the Museum.

For the current year a total provision of Rs. 319.05
lakhs have been made for the Indian Museum out of
which Rs. 189.29 lakhs has already been released and
the balance would be released before the expiry of the
current financial year subject to audit verification etc.

[Translation]

SHRI MEHBOOB ZAHEDI : Mr. Speaker, Sir the
condition of National Museums is deteriorating due to
lack of funds. In this connection the Minister has replied
that the Government is giving funds. But the amount the
years 1995-96 and 1996-97 is the same. If adequate
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funds are not provided and its monitoring is not done
scientifically then the museum will face destruction.

[English]

SHRI S.R. BOMMAI : So far as the Museum is
concerned, there is no dearth of funds. Not only is the
Government giving sufficient funds, but they are also
generating their own funds. In fact, | would like to draw
the attention of the hon. Member to the fact that as on
31.3.1996, the Museum had an unspent balance of
Rs. 138.02 lakh out of which Rs. 53.71 lakh was
earmarked for the construction of the annexe building.
Not only have they got an unspent amount, but they are
getting funds through the entrance fees and by other
means. They are generating their own income. They
have got sufficient money.

[Translation]

SHRI MEHBOOB ZAHEDI : Hon’ble Speaker, Sir, all
the paintings and ancient relics and remains of Indus
Valley Civilization, are getting destroyed. The hon.
Minister has said that some funds remained unspent.
The hon. Minister must think about this that why this
money has not been spent. Proper steps should be
taken to check the damage causing to the museum and
restoring its originality?

[English]

SHRI S.R. BOMMAI : If a proposal for higher funds
comes, the Government would sympathetically consider
it and try to help them.

[Translation]

SHRI HARADHAN ROY : Hon. Minister has told that
there is no dearth of funds but as far as | know, the
expects committee has recommended that it should be
made fully air-conditioned. At present only a small
portion of museum is air-conditioned. The entire museum
is not air-conditioned as a result of which the ancient
objects and archeological remains are getting destroyed.
I would like to know. Whether it is known to the hon.
Minister or not? When funds are available then why it
is 'c* being made air-conditioned. | would like to know
whethier government will like same steps for making it
air conditioned or not and the time by which the museum
will be made fully air-conditioned?

Secondly, many new ancient and archeoiogical
remains are to be displayed in the museum but due to
paucity of funds they still lying at other places and
getting destroyed. So | would like to ask as to what
arrangement are being made by the Government. In
display them in the museum? In excavation we are
getting many important objects and remains which are
to be displayed in the museum. So | would like to know
as to what arrangement is being made by the
Government to install them in the museum?
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[English]

SHRI S.R. BOMMAI : Sir, | have already said that
the Museum has sufficient funds. If they want some
more funds for preservation and if a proper proposal is
made, the Government would definitely consider it and
try to help them.

SHRI NIRMAL KANTI CHATTERJEE : Sir, | think,
there are some problems with the figures. In 1993-94,
the allotment was Rs. 313 lakh and then after four
years, it is Rs. 319.05 lakh. In the meantime, the prices
have risen by 40 per cent. So, in fact, in real terms, the
grant has come done.

Secondly, in the reply it has been said that there is
a balance and it is one of the problem on which the
C & AG also has commented. An amount of
Rs. 189 lakh out of 319 lakh has already been released.
We are discussing it in March. He says it will be released
before the expiry of the current financial year. So,
between today and 31st, the rest of the amount would
be allowed and that would be either misspent or would
be accommodated for the next year. The C & AG has
made a very severe comment about this. | want a
response from the hon. Minister.

The third part is very awful. This is not the way to
spend. The third part of the reply is that the Science
City in Calcutta is part of the Indian Museum. | met the
concerned person the other day and he said that comes
under this Museum. They are facing problems in terms
of funds also. The completion stage in respect of second
phase would come next year. Would he also consider
to expand funds for that also?

MR. SPEAKER : Luckily you do not have part ‘D’!
SHR!I NIRMAL KANTI CHATTERJEE : That is the
criticism.

SHRI S.R. BOMMAI : By the end of March, all the
amounts would be released. Money has been spent.
We have to receive the receipts. Unless we get the
certificate, we cannot release the money. | can assure
the hon. Member that the money will be released before
31st of March.

So far as the Science City is concerned, that is a
separate matter and that matter is also under the
consideration of the Government.

National Academy in Calcutta

+

*210. SHRI CHITTA BASU :
SHRI JAG MOHAN

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether attention of the Government has since
been drawn to the resolution passed by the West Bengal
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Legislative Assembly on February 8 last urging upon
the Union Government to set up National Academy in
Calcutta in commemoration of birth centenary of Netaji
Subhash Chandra Bose; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) and (b) A
copy of the relevant Resolution of West Bengal
Legislative Assembly was obtained from the Secretariat
of the Assembly after the receipt of this Question. In the
Resolution, the Legislative Assembly has unanimously
resolved that the State Government should take up with
the Central Government the matter regarding
establishment of a Netaji National Academy at an All
India Level.

No reference nor any detail has so far been
received in this behalf from the Government of West
Bengal.

12.00 hrs. -

\ MB-$PEAKER : Shri Chitta Basu. You can ask one
Su mentary.

SHRI CHITTA BASU : | am not asking
Supplementary.

SHRI JAG MOHAN : Sir, | want to ask whether the
hon. Minister is aware that in one of his earliest letters
to his mother, Subhash Chandra Bose had expressed
anguish...(Interruptions) Let me complete first and then
you can speak.

MR. SPEAKER : Anyway, the Question Hour is over.
| am sorry.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Women Health Organisations

*208. SHRI D.P. YADAV : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government have set up Women
Health Organisations for active participation of women
at community and village level;

(b) the names of places where such organisations
have been set up in the rural areas of Uttar Pradesh;
and

(c) the instructions being issued by the Government
for the improvement of women and children’s health
through these organisations and the annual expenditure
being incurred on these programmes?
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THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) Yes, Sir. In 1990-91 Central Government
has recommended to States for establishment of Mahila
Swasthya Sanghs for active participation of village level
women community.

(b) Uttar Pradesh has establihed 3052 Mabhila
Swasthya Sanghs.

(c) Guidelines have been issued for the constitution
of Mahila Swasthya Sanghs. Following are the main
activities to be undertaken by Mahila Swasthya Sanghs
for the improvement of women and children’s health :

(i) To facilitate health education at village level;

(ii) To develop as a forum for discussion on
health and family welfare among women;

(iii) To motivate acceptance of Family Welfare
measures among women.

(iv) To promote convergent action amongst ICDS,
Health, School and other level functionaries;

(v) Organisation of discussion/dialogue between
monther-in-laws and daughter-in-laws on
health related issues;

The details of expenditure incurred on this
programme during the last three years throughout the
country is as under :
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Renovation of Newly Constructed Dams

*211. DR. MAHADEEPAK SINGH SHAKYA :

JUSTICE GUMAN MAL LODHA :

Will the Minister of WATER RESOURCES be pleased
to state :

(a) whether the Government have taken certain
decisions for the renovation of the newly constructed
dams;

(b) if so, the names of the dams for the renovation
of which the Government have formulated a scheme
and the time when the original construction of each of
the dams was completed;

(c) whether any estimate has also been made of
the expenditure likely to be incurred on the construction
of these projects; and

(d) if so, the total cost involved therein and the
manner in which the Government propose to mobilise
the same?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) World Bank assisted Dam
Safety Assurance and Rehabilitation Project (DSARP)
for an estimated cost of Rs. 456 crores was taken up
by the Government in 1991 in order to take up remedial
and other measures and strengthening of 54 dams in
the States of Madhya Pradesh, Orissa, Rajasthan and
Tamil Nadu.

Year Rs. in lakhs (b) to (d) The details are given in the attached
Statement. In addition, National Committee on Dam
93-94 Rs. 252.13 safety has been set up under Ministry of Water
94-95 Rs. 529.53 Resources to oversee Dam Safety Activities in various
) States and suggest improvement to bring these in line
95-96 Rs. 515.76 with the state of art technology.
Statement
S.No. State Name of Category Estimated Year of
dam cost of completion
works in
(Rs. in crores)
1 2 3 4 5 6
1 Madhya Pradesh Pagara | 8.24 1927
2. (18 dams- 8 Category | Pillowa -do- 13.79 1914
3. 10 Category Il Kaketo -do- 7.93 1935
4. Kotwal -do- 11.95 1919
5 Aoda -do- 2.03 1934
6 Tigra -do- 13.79 1917
7 Gandhi -do- 14.46 1960
Sagar
8. Barna -do- 3.50 1976
9. Ravishankar I 2.72 1978

Sagar
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1 2 3 4 5 6
10. Sondur i 1.55 1988
11. Dudhawa -do- 0.18 1963
12. Murumsilli -do- 1.16 1923
13. Tawa -do- 1.55 1975
14. Chandora -do- 1.13 Under Construction
15. Sukta -do- 2.99 1985
16. Sampna -do- 0.97 1956
17. Barchar -do- .22 Under Construction
18. Rajiv Gandhi -do- .61 1930
Tank (Maniyari)
Sub-total () 86.87
19. Orissa Hirakud | 51.80 1957
20. (9-Category | Derjang -do- 8.60 1978
21. 1-Category-Il Bhanjanagar -do- 15.70 1901
22. Sorada -do- 27.60 1901
23. Ghodahada -do- 9.50 1978
24. Jharnai -do- 3.10 1975
25. Ganianala -do- 2.00 1975
26. Alikuan -do- 4.80 Not available
27. Behera -do- 0.30 1982
28. Khangsabahal I 2.00 1986
Sub-total (2) : 125.40
29. Rajasthan (11 dams- Parbati | 34.00 1963
30. 7-Category |, 4-Category Il) Galwa -do- 11.20 1961
31. Maitrikundia -do- 0.81 1957
32. Alnia -do- 18.32 1962
33. Ranapratap -do- 1.00 1969
Sagar
34. Jawahar Sagar -do- 1.60 1973
35. Kota Barrage -do- 10.00 1960
36. Gambhiri Il 15.78 1959
37. Morel -do- 15.78 1959
38. Jawai -do- 0.50 1957
39. Sei -do- 0.85 1977
Sub-total (3) : 128.06
40. Tamil Nadu Pechiparai | 0.80 1906
41. (15 dams-9-Category |, Manimuthar -do- 0.50 1958
42. 6-Category Ii) Sathanur -do- 16.00 1958
43. Vidur -do- 11.90 1959
44. Gomukhi -do- 5.50 1965
45, Uppar -do- 1.37 1968
46. Ponnaniar -do- 1.78 1974
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1 2 3 4 5 6
47. . Periyar ! 7.20 1897
48. . Kodaganar -do- 0.00 - Under Construction
49. . Gunderipallam Il 0.43 1978
50. . Willingdon -do- 1.00 1923
51. . Siddhamalli -do- 3.97 1987
52. . Sholayar -do- 1.70 1971
53. . Perunchani -do- 7.20 1952
54. . Manimukta Nadhi -do- 4.00 1970
Sub-total (4) : 63.35
Grand Total : 405.59

Surface Irrigation Projects

*212. PROF. PREM SINGH CHANDUMAJRA : Will
the Minister of WATER RESOURCES be pleased to
state :

(a) whether the Government had undertaken the
construction work of 246 big surface irrigation, projects
since 1951 to develop means of irrigation in the country;

(b) if so, the number of those projects, which have
been completed by the end of March, 1996 out of the
above,;

(c) whether the construction cost of the remaining
projects under construction has escalated due to delay
in their completion; and

(d) if so, the percentage of increase in the cost of
construction of these projects and the target fixed for
their completion?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) and (b) Out of 292 major
irrigation projects taken up by the State Governments
for construction since beginning of the Plan era in 1951,
129 major irrigation projects have been completed upto
March, 1996.

(c) Yes, Sir. The construction cost of remaining
projects under execution have escalated due to delay
in their completion.

(d) The percentage increase in the cost of
construction varies from project to project. Irrigation is
a state subject and target for completion of Projects
depends upon the funds made available to this sector
and priority assigned by States to the Projects. However,
Central Government is now making special provisions
under Accelerated Irrigation Benefits Programme and
Rural Infrastructure Development Fund to assist States
in speedy completion of projects.

Land Under Irrigation

*213. SHRI NITISH KUMAR : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether the Government have made any fresh
estimate during last year regarding the area of land,
which could be covered under irrigation;

(b) if so, the area of such land and its percentage
in relation to total agricultural land in the country;

(c) whether the Government have made any
estimate in regard to the total area of land covered
under irrigation in the country till March, 1996;

(d) if so, the area of the said land; and

(e) the scheme of the Government for providing
irrigation facility for the remaining land?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) and (b) No, Sir. However,
the estimated ultimate irrigation potential was worked
out in 1981 as 113.5 Million hectares, which is about
62% of the total culturable area.

(c) and (d) The total area of the land likely to have
been covered under irrigation facilities by the end of
1995-96 is 89.42 million hectares.

(e) To extend the irrigation facilities to unirrigated
areas, a number of major, medium and minor irrigation
schemes are under implementation. To expedite the
process, the Central Government has launched a
programme nemely, Accelerated Irrigation Benefits
Programme (AIBP) during 1996-97. Under AIBP a
provision of Rs. 500.00 crores has finally been kept in
the Revised budget estimate of the Ministry of Water
Resources for 1996-97. An amount of Rs. 1300.00
crores has been earmarked for AIBP in the budget
estimates of the Ministry for the year 1997-98.



31 Written Answers

[English]
Dredging at Kandla Port

*214. SHRI VIJAY PATEL : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Kandla Port Trust has formulated a
plan or project for dredging the silt;

(b) if so, the estimated cost thereof;

(c) whether the National Ship Design Research
Centre has been asked to design the dredger for this
purpose; and

(d) if so, the present position and the total time
required to build up the dredger and to hand over the
same to the Kandla Port Trust?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) The estimated cost is Rs. 29
crores for 1996-97 and Rs. 30 crores for 1997-98.
Maintenance dredging is done by Dredging Corporation
of India throughout the year.

(c) Yes Sir.

(d) It is proposed to replace dredger M.D. Kutch
Vallabh at a cost of Rs. 150 crores during the 9th Plan
period.

[Translation]
Hepatitis

*215. SHRI RAVINDRA KUMAR PANDEY :
SHRI MANI BHAI RAMJIBHAI CHAUDHARI :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Desh mein Hepatitis
Rog Bade Paimane par Failne ki Ashanka” appearing
in the ‘Rashtriya Sahara’' dated January 7, 1997;

(b) if so, the details thereof; and

(c) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) and (b) Yes, Sir. The news-item talks
of the danger posed by Hepatitis-B Virus in the country
and suggests remedial measures for prevention.

(c) An Expert Committee has given certain
recommendations in regard to the introduction of
Hepatitis-B under the immunization programe. It has
been decided to immunize the hospital workers of
Central Government Hospitals in the first instance.

MARCH 10, 1997

to Questions 32

[English]
Population Control

*216. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether any targets have been fixed to control
population during Ninth Five Year Plan;

(b) if so, the details thereof;

(c) whether uniform laws do not exist to control the
population;

(d) if so, the reasons therefor; and

(e) whether there are certain communities, which
have been exempted or are not bound to accept the
advice to check the population and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) and (b) The IX Plan document, which
will include Department-wise policies and outlays has
not yet been finalised by the Planning Commission. The
Approach Paper to the Ninth Plan prepared by the
Planning Commission has duly emphasised the urgent
need to control rate of growth of population.

(c) to (e) The National Family Welfare Programme
is voluntary in nature. The Programme aims to provide
information as well as facilities to all the eligible couples
irrespective of community. The strategy adopted under
the programme is to motivate the people to accept the
small family norms.

National Sports Federation

*217. SHRIMAT! SARADA TADIPARTHI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the National Sports Federation has
failed to lead the country towards rapid development in
the field of sports;

(b) if so, the reasons therefor; and

(c) the measures proposed to be taken to broadbase
the sporting activities to bring a sense of national pride?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) and (b) It
would not be correct to say that the National Sports
Federations have failed to lead the country towards
rapid development in the field of sports. While it may be
difficult to pinpoint any definite set of reasons for India’s
poor performance at the International level,_.they could
broadly be identified as under :

(i) Lack of long term commitment for the
development of sports in India at the National
and State level;
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(ii) Non-availability of infrastructural facilities
right upto the grass root level including
training areas, standard sports ‘equipment
etc.;

(iii) Inadequate monetary resources; and

(iv) Lack of integration of Physical Education and
sports with educational curriculum.

(c) The measures proposed to be taken for
broadbasing of sports activities to bring a sense of
national pride include : effective integration of sports
and games with the educational curriculum; particular
emphasis on promotion of sporting activities in rural
areas and on creation of sports infrastructure throughout
the country; and a set of various incentives and awards
to sports-persons who win medals at the International
level.

[Translation]
Visit by Cyprus President

*218. SHRIMATI SHEELA GAUTAM :

SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the President of Cyprus had visited
India recently;

(b) if so, the details of talks held between him and
Indian leaders regarding trade and economic matters;
and

(c) the extent to which relations are likely to be
strengthened between India and Cyprus as a result of
this visit?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI LK.
GUJRAL) : (a) Yes Sir, The President of Cyprus, Mr.
Glafcos Clerides visited India from 10-15 February, 1997.

(b) The talks between President Clerides and Indian
leaders were wide-ranging, encompassing different
aspects of Indo-Cypriot relations as well as cooperation
between the two countries in the multilateral arena. The
talks covered, inter alia, a number of political issues,
including those of special interest to either side. It also
atforded an opportunity to our two countries to build on
the traditionally close political ties between us by
deepening our economic relations. Recognising the
opportunities ahead for increasing Indo-Cypriot trade
and economic co-operation, President Clerides brought
with him a business delegation from Cyprus. Discussions
were held on ways that Indian companies could expand
business relations with Cyprus in the context of the
latter's impending admission into the European Union.
During the visit an agreement was signed between the
Cypriot Foreign Minister and our Minister of Surface
Transport on Maritime cooperation.
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(c) The visit of the Cypriot President has
strengthened bilateral ties between India and Cyprus
by re-enforcing a traditionally close relationship. The
two sides reiterated their traditional support to each
other on bilateral and multilateral issues of particular
importance to either country, including the question of
permanent membership of the UN Security Council.
The visit of President Clerides also provided an
opportunity to reaffirm our shared commitment to NAM.
In this context the Cypriot Foreign Minister confirmed
that he would attend the NAM Ministerial Conference in
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